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from the Government when the Kuldeep 
Singh Commission Report is going to be 
placed on- the Table of the House. 

THE VICE-CHAIRMAN (SHRI M.A. 
BABY Please sit down. You have raised the 
issue. 

 

 

SHRI KAPIL VERMA (Uttar Pradesh): 
The reporting of the proceedings of the Rajya 
Sabha in the TV news bulletin particularly 
Sansad Samachar is not fair and accurate. The 
arguments that are given in favour of the 
Government only ate highlighted. The 
arguments given by treasury benches . are put 
in prominently. Arguments of the opposition 
are not highlighted at all And all that they do 
is just to give names of opposition members 
and not what they say. Some lines do not give 
names even as mentioned just now. It is not 
fair that Government benches statements are 
given while others are not given. Topsyturvy 
and slanted reporting is taking place. Will the 
Minister kindly look into it? (Interruptions) 

SHRI P. UPENDRA: 'Parliament News' 
and 'Sansad Samachar' are written by some 
Press correspondents who are assigned this 
task. They are not done by the Doordarshan 
staff. If there is any outside reporting. I will 
inquire into it. (Interruptions) 

SHRI SURESH KALMADI: There is 
censoring.. .(Interruptions) 

 
SHRI KAPIL VERMA: You select people 

who are objective people. Correct reporting 
must take place fair and impartial   
(Interruptions) 

THE VICE-CHAIRMAN (SHRI. M. A. 
BABY): Shall we take up Special Mentions   
or.. .(Interruptions) 

SHRI S. S. AHLUWALIA (Bihar): Co-
mmunal situation. 

SHRI GURUDAS DAS GUPTA (West 
Bengal) what has happened to the Resolution 
on the Babri Masjid... (Interruptions) 

THE VICE-CHAIRMAN (SHRI M.A. 
BABY): Already many Members have 
spoken on the issue. 

SHRI SUBRAMANIAN SWAMY: What 
hapened to the Mandal Commission 
(Interruptions) 

RE; COMMUNAL TENSION IN DIF-
FERENT PARTS OF THE COUNTRY— 

Contd, 
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SHRI SUKOMAL SEN (West Bengal): 
What are we getting out of it? Just wasting 
Our time. 
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Everybody wants to put his name. When we 
pass this resolution, everybody, every Member 
who is present in the House and who is absent 
also, will be a pary to it...  (Interruptions) so 
that they will abide by it. 
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SHRI SUKOMAL SEN; YOU are con-
tinuing this debate. A number of Special 
Mentions are pending 

THE DEPUTY CHAIRMAN: I have no 
objection. We will take them up. This is also 
a Special Mention which is going on. 
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Nobody is speaking on the Resolution. 
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About how many places, are you going to 
speak? 

It is one and the same thing. 

THE DEPUTY CHAIRMAN. I am not 
allowing. 

SHRI SUBRAMANIAN SWAMY: One 
thing should be made clear that BJP and' RSS 
do not speak on behalf of all the Hindus but 
only a very small fraction of it. 

SHRI JAGDISH PRASAD  MATHUR: All 
right, on Swamy's behalf, I do not do it.  I do 
not want to be joined with Subramanian   
Swamy.   (Interruptions) 
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SHRI BHASKAR ANNAJI MASODKAR 
(Maharashtra): Please give him a minute 
Madam. 

THE DEPUTY CHAIRMAN: You come 
and sit in the Chair and give him the whole 
day. I am sorry, you take the Chair. 

[The     Vice-Chairman     (Shri        Bhaskar 
Annaji  Masodkar)  in  the Chair] 

 
SHRI SUBRMANIAN SWAMY: I would, 

like to know if the Deputy Chairman has 
staged  a walk-out. 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): No there is 
no walk-out. 

SHRI ASHIS SEN (West Bengal), HOW 
long  will   it  continue?.. .(Interruptions). 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKRA); Now, don't 
complicate it. Let us finish it.., (Interruptions) 
... 
511  R.S.—6 

SHRI SUBRAMANIAN SWAMY: I have 
a point of    order...   (Interruptions) 
... Has the Deputy Chairman staged a 
walk-out? If it is so, then it is a serious 
matter. - 

THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAJI MASODKAR): There is no 
question of walk-out. You. know the 
precedent. 

PROF. SOURENDRA BHATTACHAR-
JEE (West Bengal): If one-third of the House 
speaks on this alone, then no other business 
can be taken up. 

... (Interruptions) . .. 

THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAJI MASODKAR); Would you 
please Sit down, all of you? ... (  In  
terruptions)... .There is no point of order in 
this. She can always say that I can take the 
Chair because, as you know, a Vice-Chairman 
can take the Chair at any time. 

SHRI SUBRAMANIAN SWAMY: But 
there is something called tone and manner, 
and it appeared... 

SHRI CHATURANAN MISHRA: My 
point of order is, as she began reading the 
Resolution, you please complete it. 

THE VICE-CHAIRMAN (SHRI BHA-
SKAR ANNAJI MASODKAR): Yes, that 
will be completed. 

SHRI MAKHAN LAL FOTEDAR: Let 
Dr. Abrar Ahmed speak. 

SHRI SUKOMAL SEN. So many people 
spoke. What do you gain by it? 

THE LEADER OF THE OPPOSITION 
(SHRI P. SHIV SHANKER): From the 
morning he has been insisting. What is the 
difficulty? If he speaks for a minute 
What is wrong? ...(Interruptions).. . 
Would you like to 'make it an issue? It is 
a very small thing.  

(The Deputy Chairman in the Chair) ,'.SHRI    
SUBR AM ANIAN    SWAMY: IVhave a 

point of order. THE DEPUTY 
CHAIRMAN: No point 
of order. ....,,

 , 
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SHRI SUBRAMANIAN SWAMY: It is a 
very small point of order. 

THE DEPUTY CHAIRMAN-. Before the 
point of order, he will finish the job. 

SHRI SUBRAMANIAN SWAMY: Are 
you allowing him to speak? 

THE DEPUTY CHAIRMAN: I am 
allowing him to finish the job. I had some, 
work, I had to go. 

  

THE DEPUTY CHAIRMAN: I will allow 
you. I am sitting here, the whole night. 
Everybody I will call, all of you. Let us speak, 
every one—no objection. I have no other 
work except Parliament. I have no important 
work in my life except this Parliament, I am 
sitting here the whole night, but I expect all of 
you to be sitting here with me! 
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Since morning I have been sitting here and 
raising my hand to draw the attention of the 
Chair. Now, I got a chance to speak kindly 
don't interrupt me. I did not interrupt 
anybody. 

 
So come with clean hands and with clear 

hearts and let there be an amicable solution. 
We are ready for that. Thank you very much. 

THE DEPUTY CHAIRMAN: Now, there 
are many people who are still raising their 
hands at the fag-end of the day. This being 
the last day, I wil] not hurt their feelings. I do 
not mind if anybody 

wants to speak but I want the opinion of the 
House as to what they want really. Would 
they want at the end of discussion which has 
spread over a couple of hours that we should 
come with a resolution? (Interruption). Once 
the resolution is taken up nobody will speak. 
The matter will be closed because there 
should be proper and to anything. We do not 
want to make mockery of it. (Interruption) 

PROF. SOURENDRA BHATTA-
CHARJEE. Madam, I want to make one 
point. 

THE DEPUTY CHAIRMAN: Would you 
like to speak? 

PROF. SOURENDRA BHATTA-
CHARJEE: No, I do not want to speak. I 
have one thing to say, Madam. In this 
Session, something strange has been seen. 
The unlisted business has dominated the 
business of the House and this rambling 
discussion inconclusive discussion, is the 
inevitable outcome of such a situation. 

THE DEPUTY CHAIRMAN: I agree with 
you. (Interruption). 

PROF. SOURENDRA BHATTA-
CHARJEE: There will be a grand finale of the 
155th Session of the Rajya Sabha just setting 
the precedent that the order paper for the 
House is meaningless. That is thrown into the 
background and something else is taken up. 
(Interruption). 

THE DEPUTY CHAIRMAN: Mr. 
Bhattacharjee, I can understand your 
sentiments. I had called you to speak on 
Punjab but you withdrew your name. It is not 
for the first time that such a situation has 
arisen. There was a strong sentiment in the 
House about the communal situation. The 
Chair does everything with the consent of the 
House and you are a Member of the House. If 
you had any objection, you could have raised 
it. You are raising it  at the fag-end of the 
day.. 
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[The Deputy Chairman] 

(Interruption). I am still allowing you to 
speak. ('Interruptions). If you still want to 
speak on any subject, you can. I have no 
objection because I do not want to close the 
Session with even one Member feeling that he 
was not given an opportunity by the Chair. I 
donot want it. I have no other work. I have 
only the consent of the Members who are 
there to discuss this matter. You can tell the 
rest of the Members and not the Chair. So any 
comment you make, please address if to the 
House and not to the Chair  (Interruptions), 

PROF. SOURENDRA BHATTA-
CHARJEE; Madam, my sentiments are no 
less strong but there are certain laid-down 
procedures,   (Interruptions). 

THE DEPUTY CHAIRMAN: I know. But 
why didn't you raise the laid-down procedures 
in the morning? See, the situation is serious. 
(Interruptiais). I have before me a resolution 
which has come and I will read it out. If every 
Member of this House agrees with it,:'we will 
unanimously pass it. (Interruptions). 

DR. .G. VIJAYA MOHAN REDDY: 
Madam, I have been requesting you 4nc0 
morning.        .    . 

THE DEPUTY    CHAIRMAN:.   Okay, 
what do you want to say? I have given my 
word that no Member should go from this 
House with the feeling that he or she was not 
allowed. So please allow him to speak. .   
(interruptions)..... 

SHRI; CHATURANAN MISHRA: 
He. has already spoken in the morn 
ing He should-not be given' a chance 
in the  evening. ....... ... 

THE, DEPUTY CHAIRMAN: Please don't 
go into the' technicalities. Let him speak.   ,    

DR. G. VIJAYA MOHAN REDDY: 
Madam, the hon. Member, Shri Gopal- 

samy,  has  aptly put the  situation in the 
country that we are sitting on a volcano.  
Emotions have been aroused and if however a 
confrontation takes place, that will be 
detrimental to our country  and the damage that 
will be done cannot be repaired at all. A situ-
ation    like this was    there when      communal 
passions were aroused and the people   were 
made   to go and   fight .  on the streets    during    
the days      of    communal   divide   in   this   
country   which resulted in the formation of 
Pakistan. A  similar     situation was     there but 
during  those   days  we  had  Mahatma Gandhi  
and  a  united  national movement to resist and  
at the same time to build up the unity of the 
people of our country. Now the political atmos-
phere  is  such where the  parties  are 
fragmented   and  there   is  no     united will to  
fight back the forces of reaction.   That  is  why  
I  want     to   state certain things.      Therefore, 
the Opposition has got a great role to play in 
joining  with   the  nationalistic   forces, 
democratic forces and secular forces to build up 
a strong united front so that these   forces   of  
the   vested   interests, the communal divide, 
can be defeated. This is the most urgent task 
that is before    Members of Parliament    as    
well as our country-men.  . But if one does not 
apply oneself to  this  kind of an understanding 
and logic, especially the Opposition Parties,    
you can imagine what will happen.  Mr.  Shiv 
Shanker Very well knows that N.T. Rama Rao 
is  a  secular democratic force and he has built 
up a movement to stand-for .secularism, 
democracy and strengthening  the     federalism  
and  the     forces which are fighting for 
autonomy  and greater  responsibilities   and   
rights   of the States. Such a personality 
unnecessarily   has     been   dragged     into ,the 
House   and   on   something  -which  has 
already been denied.    That has been made the 
main thrust of an argument which is   absolutely     
not  in  keeping with the tradition of the    
Opposition which wants to build up a solid 
united 
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force so as to resist these vested interests    and  
divisive    forces. I want to tell you what 
happened in Hyderabad   and     Secunderabad.  
For     years there used to be communal riots 
and Hyderabad and Secunderbad    used to be 
under curfew for long spells. Since the  Telugu 
Desamt Government came into power, from that 
time    onwards till now there was not even one 
communal riot in  Hyderabad and Secun-
derabad.  Is it enough proof to show that my 
party  stands for     communal peace  very     
firmly  and     building  up communal peace is 
one of our main duties? That is what we realise. 
That is why I naake this appeal to all the 
Members of the House. I had been to Ayodhya 
as soon as the last    session was over. It is a 
very poor town with thirty to thirtyfive thousand     
population.  There  is  no  sanitation     at  all. 
Everywhere  there  is garbage.     There are     
about  five     thousand     temples; uncared for 
by anybody, five thousand temples  not  cared 
for by     anybody. There  is not  even  a regular 
puja in anyone of these temples. On one side 
Ram   temples   are   being  treated   like that  
and  on  the  other side     we  are trying to build 
up an imaginary issue and inflame the entire 
situation. That is why I request sanity to prevail. 
If we are the inheritors of the freedom 
movement, if we are the inheritors of the  
glorious   tradition  that  has  been set     up by  
Mahatma  Gandhi,     Abul Kalam Azad     and- 
Jawaharlal Nehru, we must rethink that from 
today onwards let us build up a common unity 
front  against the divisive     and communal  
forces which will     disrupt  the country's unity 
and which will, more or less, dismember the 
entire country. I agree with Mr. Gopalsamy 
when he talked   about     balkanisa'tion     of    
the country. That is why all the patriotic forces 
must be united and this House must appeal to 
the entire country to see  that  communal peace 
is not disturbed   and  that  the  unity,   integrity, 
secularism and democracy is defended ail over 
the country. 

THE DEPUTY CHAIRMAN: "In view of 
the communal tensions rising high and 
clashes taking place in some parts of the 
country, this House appeals to all the political 
parties and religious organisations and all 
sections of people to act in a manner which 
will preserve and promote communal 
harmony and amity at all costs." 

If every Member unanimously passes this   
resolution  which  is  moved  frorh_ the Chair... 

HON. MEMBERS; Yes, yes, unanimously. 

THE DEPUTY CHAIRMAN:... We will 
say that the time spent on this discussion was 
not wasted, it was well-spent. 

So the resolution is passed unanimously. 

Thank you very much for that. Now that 
matter is closed. Shall we adjourn the House? 

SHRI R. K. DHAWAN (Andhra Pradesh): 
I want to draw your attention to the promises 
made by the Finance Minister... 

SOME HON. MEMBERS: What about, 
our special mentions? 

: THE DEPUTY CHAIRMAN: Special-
mentions? We have got so many of them:, ten 
or fifteen... 

 

SHRI SUKOMAL SEN: Ihave
objection. When listed specialmen
tions are there how can youallow
him? 



 

SHRI M. M. JACOB: This is the last day 
of the Session and therefore . .. 

SHRI SUKOMAL SEN: What of tha.? 
What about those Members who have 
given notices of special mentions which 
are listed? 

SHRI R. K. DHAWAN: I just want to 
draw your attention to the promises made 
by the Finance Minister. 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Under what rules are you 
allowing him? 

THE DEPUTY CHAIRMAN: Is it a 
point of order or is it a point of 
information? 

SHRI R. K. DHAWAN: I will not take 
much time. I had raised it in last Session.... 

SHRI SUKOMAL, SEN; How can you 
allow him without taking up the special 
mentions first? 

THE DEPUTY CHAIRMAN: I have 
not even heard what he wanted to 
say. Only when he says something 
can I say whether it is something 
within the rules or not. I don't know 
the matter. j 

SHRI R. K. DHAWAN: As this j august 
House knows, the Finance Minister made a 
statement on the floor of the House last month 
on the issue of refund of excise and customs 
duty... 

SHRI V. GOPALSAMY; I am on a point of 
order. (Interruptions) Just now you were kind 
enough to say that you did not want to hurt 
anybody's feelings today being the last j day of 
the Session. Many Members have been waiting 
since yesterday to make their special mentions. 
But now an honourable Member stands up and 
he wants to rake up a new issue. already there 
is a listed business. My name  is  also there... 
.(Interruptions)     I 

THE DEPUTY CHAIRMAN; Why do you 
all interrupt like this? Are you all in the 
Chair? He is rising on a point of order. I am 
competent to deal with it. If I am not 
competent, then I will ask you to deal with it 
some day. But at least just now I can deal 
with it  .... (Interruptions';.  . 

SHRI V. GOPALSAMY: Madam, I do not 
object to this raising any issue. But we have 
been waiting here for making our Special 
Mentions and my name also is there in the 
list..... (Irifierruptiions)...I have been waiting, 
since morning. 

SHRI R. K. DHAWAN; I have been 
waiting since the last Session. You say you 
are waiting since morning. I have been 
waiting here since the last Session. We have 
been waiting here since the last Session. I 
have been waiting for a reply since the last   
Session   itself...(Interruptions)-. 

SHRI V. GOPALSAMY: If you have been 
waiting since the last Session,, then that 
matter is over. It has no relevance 
now...(Interruptions)... 

SHRI R. K. DHAWAN: You have been 
waiting only since morning. I am waiting 
since the last Session. (Interruptions)... 

SHRI V. GOPALSAMY: What was 
spoken during the last Session or 
during last year has no relevance now 
...(Interruptions)...Can a matter which 
was raised during the last Session have 
precedents over the matter raised now 
.... (Interruptions) .............  

SHRI GURUDAS DAS GUPTA: Madam, 
on a point of order...(Interruptions).. 
.According to the List of Business... 
(Interruptions)... 

SHRI V. NARAYANSAMY: Mr. Gurudas 
Das Gupta, do not talk of the List of Busines. 
You know what we have been discusing since 
morning. Was it there in the List?...(Inter-
ruptions)... 
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THE DEPUTY CHAIRMAN: Actually, I 
want to make the things clear. Wnat we 
discussed today was not an unlisted business. 
This I am mentioning for the information of 
the House. There were many Special 
Mentions and there was even a Calling Atten-
tion Motion pending before the Chairman he 
had yesterday permitted Mr. Ram Naresh 
Yadav to take up the issue of communal riots 
in Gonda and today, that was the spill-over. 
Now, I want to bring to the notice of Prof. 
Bhattacharjee that it was a listed business and 
it was part of the Special Mentions. The point 
is that tems-pers were so high that everybody 
wanted to speak on that and that Special 
Mention became the Mention of the whole 
House. That is the point. 

PROF. SOURENDRA BHATTA-
CHARJEE: In that case, we should have 
been notified. 

THE DEPUTY CHAIRMAN: You were 
notified. 

PROF. SOURENDRA BHATTA-
CHARJEE; No. Further, there was the 
discussion on the Mandal Commission 
Report to be continued. 

THE DEPUTY CHAIRMAN: We would 
have finished it. But these technicalities have 
been raised. Mr. Dhawan says that he had 
raised this matter of Excise and Customs 
Duty refusd during the last Session,... 

SHRI GURUDAS DAS GUPTA: On a 
point of order Madam. 

THE DEPUTY CHAIRMAN::....and if as 
he says, the Minister had given him an 
assurance, then I will reuest him to take it up 
with the Assurances Committee. I would have 
done that in one minute and nobody could 
object to it. I would have finished it in one 
minute... (Interruptions)... 

SHRI GURUDAS DAS GUPTA: I have no 
objection, Madam .... (Interruptions) ....  I 
have no objection. But 

my point is that Mr. Dhawan says that he had 
raised an issue which he considers to be a 
matter of public importance. Similarly, I have 
no objection if somebody else raises a matter 
of public importance. But the point is that the 
business of the House is transacted according 
to certain rules and according to certain 
principles. If Madam, in your wisdom... 
Internup-tion.you think that a matter should 
be raised like this and should get precedence 
over the Special Mentions, for which we have 
been waiting for the last few days, you can 
permit.... (interruptions)... 

THE DEPPUTY CHAIRMAN: Just a 
minute. Let me deal with it. Let us not go 
with that kind of a feeling. ...(Interruptions)... 

SHRI GURUDAS DAS GUPTA; But, 
Madam:, I have the greatest confidence in 
you, in the Chair and in all the Presiding 
Officers. You can permit a Member to raise 
any issue in this House. But my point is that 
there are 16 or 17 Special Mentions which are 
pending and, after the disposal of all those 
Special Mentions let the matter of public 
importance raised by Mr. Dhawan be taen up. 

THE DEPUTY CHAIRMAN; All right. 
O.K. I will ask Mr. Dhawan like that. Let the 
Special Mentions be over, Mr. Dhawan, and I 
will give you permission to speak 
then...(ltiter-ruptions)...Tj&t the Special 
Mentions be over. 

SHRI R. K. DHAWAN: I will finish in a 
minute, Madam. 

THE DEPUTY CHAIRMAN; If the 
Members feel that they have been waiting and 
they have not been permitted, what can be 
done? I know that many things could have 
been finished so soon. But tensions have been 
created and there have been certain 
sentiments expressed. Yes, Dr. Abrar Ahmed, 
you want to speak or you want to withdraw? 
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THE DEPUTY CHAIRMAN: I will  not allow 
you this. Your Special Men- tion, is about the 
Plight of Indians  stranded in- Kuwait. Please 
confine : yourself to  that  only, because  there 

are meaty people waiting. You cannot . speak 
about the growth rate. No, I .  won't     permit 
you.  You     speak     about 

Kuwait, not the    economic situation    in 
the world. 

PROF. CHANDRESH    P.  THAKUR 
(Bihar);   I associate myself with this. 

THE DEPUTY    CHAIRMAN:     Shri 
Sunil Basu Ray. 

I cannot allow this. You speak on Kuwait. 
That's all Your Special Mention is about the 
plight of Indians stranded in Kuwait. Please 
confine to that. I am going to be strict about 
that. Talk about the Indians who are in 
Kuwait. That's all. Ask the Government, what 
is the condition of these people? 

THE DEPUTY CHAIRMAN: Speak on 
the subject, please. Don't argue. Otherwise I 
won't permit. 


